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1,0RDER DATED 31,12,2004,

. Applicant,a Dikdma Engireer,has

represented to his authorities to get his

salaries at higher rate/higher scale of pay,

It is the case of the Applicant that similarly
placed Diploma Engineers approached the Mzéx
Bangalore Bénch of this Tribural in OA No,344/
2Q02; which sas stated to have been disposed of
on 20.3,03 by granting required reliefs, It is
the further case of the Applicant that the
official Respondents having accepted the verdict
of this Tribu:_j al G:en dered at Ef‘gzngalore Eﬁeﬁch

of this Tribun a]) have also granted the rel’iefs:/L
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to the litlgaﬂt Diploma Engingers therein ad, in
the said p.l':emises,the Applicant repr_e‘sente‘g‘

his grievances to the Respon den t8 umiek Mnexlre-
A/7 dated 5,7.,04/3.8,2004 and Aguﬁemre-h/a dated
8.10,2004 JIt appears,the griéva»‘ces/rep resen tations
of the Applicant received due con awdemtim of the
Di rector who has foryarded the same to the- | j
Ministry comrcerned under Mremare-A/9 dated
10,12,2004,In the aforesaid premi ses, this 0.4,

is hereby disposed-of at the admission stage,

requiring the Respondents to give due consideration
to the grievances of the Applicant gnd pass
necessary consejguen tial orders within a period of
120 days from the date of receipt of a copy of o
thj_,s order,While doing so,the Respon den ts 'should
look to the oﬁr;’ders_‘passeel by the Bangalore Bench
of this Tribural in the aforsaid matter a~d

commun icaté the result thereof to the Appli,cant?

at the earliest dispatch, it

Send copjes of this order to the _

Respondents , alongwith copy of the OgA,  and, freg

copy of this ogder be given to leamed coun gel

for the Applicant and My, B,Dash,leamed ASC for the

"
urion of india;on whom a copy of this OA had alread

heen served, /;:] E N&
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